
GOVERNMENTOFMEGHALAYA 
LAW (B) DEPARTMENT 

NOTIn CATION 
Dated, Shillong the 10th July, 2020. 

No~ LJ(B) 53/93/Ptl48.- In exercise of the powers conferred by Section 2 of 
the Epidemic Diseases Act, 1897 read with Regulation 20 (1) of the Meghalaya 
Epidemic Diseases, COVID-19 Regulations, 2020 the Government of Meghalaya 
is pleased to notify the District Magistrates, all Executive Magistrates and Officers 
of the rank of Sub Inspector and above of the Meghalaya Police as Designated 
Officers under the Meghalaya Epidemic Diseases, COVID-19 Regulations, 2020 to 

impose penalty on any person or institution or organisation if found violating any 
provisions of the regulations or any orders issued by the Government under the 
regulations. 

(we Khyllep, lAS (Retd)] 
Commissioner and Secretary to the Government of Meghalaya 

Law Department. 

Memo No. LJ(B) 53/93/Ptl48-A Dated, Shillong the 10th July, 2020 
Copy forwarded to:-
1. P.S. to the Chief Minister for information of the Chief Minister. 
2.P.S. to the Deputy Chief Minister for information of the Deputy Chief Minister. 
3.P.S. of Chief Secretary for information of the Chief Secretary. 
4.The Commissioner and Secretary/ Secretary/ Joint Secretary to the Govt. of 
Meghalaya, Health & Family Welfare Department for favour of information and 
necessary action. 
5. The Commissioner and Secretary/ Secretary/ Joint Secretary to the Govt. of 
Meghalaya, Home (Police) Department for favour of infonnatibn and necessary 
action 
6 .The Director General of Police (DGP), Shillong, Meghalaya for favour of 
information and necessary action. 
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7. The Director of Health Services (MI), Shillong, Meghalaya for favour of 
information and necessary action. 
8. The Director of Printing & Stationery, Meghalaya, Shillong for publication of 
the Notification in the Meghalaya Gazette. 
9.All Deputy Commissioners/Sub-Divisional Officers, Meghalaya for favour of 
information and necessary action. 
10. All Superintendents of Police/Sub-Divisional Police Officers for favour of 
information and necessary action. 
11. All Sub-Divisional Magistrates for favour of information and necessary action. 
~DEO (Data Entry Operator), Law (A) Department for uploading the 

Notification in the website. 
By rd , etc. 

Under Secretary to'the Govt. ofMeghalaya 
Law (B) Department 
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